“ACT No. XVI or 1925,

[PAS D BY THE INDIAN LEGISLATURL‘]

, -(Reccwcd thc assent of the Govm‘nor General on the 25th March .
Ll 1925)

An Act further to amend the Indlan Income-tax Act, 1992

. HEREAS it is expedlent further “to amend- Lhe Indlan
1922, A\ Income-fax Act, 1922, for the purpose hereinafter appeal—
o ing; It is hereby enacbed a8 follows : —

-1, This Act msy be called the Indian Income- tax (Second Short titls.
B Amendment) Act, 1925.
11029, -2 In section ‘18 of the Indian Income tax Act 1922, after ﬁergggﬂmellét o‘:ct
: sub-section (2) the folR)wmg sub-section shall be inserfed, Xrof1szs

'namelv — ' B

L (2A) Notmthstandmg anythmg Hereinbefore cont‘a,lned
for the purpose of making the deduction under sulbs-
section (2), there shall be included in the amount

‘payable any income chargeable. under the head
* Salaries * which is payable ta the asséssee out
' of India by or on behalf of Government, and the
value in rupees of such income shall be calculated
-~ at the prescrlbed‘ rate of exchange,” '
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